=TT — RREE ’ — ; e

« -

THE CENTRAL ADMINISTRATIVE TRIBUNAL
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'3; » Railway.Hospital, Ajmer,,through

~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH,. JAIPUR.

Jaipur, the 19th day of September, 2007

ORIGINAL ARPLICATION_ NO. 328/2007

\.

CORAM : . e e

HON’ BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER
HON” BLE MR.J.P.SHUKLA, ADMINISITRATIVE MEMBER

’

Ms. Gladxs Dixon
w/o Shri Subodh,

r/c 11, Beawar Road,
Near Sabzi Mandi, .
Chandra Nagar, '
Ajmer.’

‘ . : ~ . Applicant
(By Advocate : Mrs. Manjeet Kaur) ' o

. Versus
1. ‘Union of India‘through
General Manager,
North Western Rallway,
: Jalpur ' . e

2. D1v151onal Rallway Manager,
Ajmer. o . . _ - ‘
Chief Medical'Supdt.

4, Sr.Divisional. Medlcal Offlcer }Nﬁrsing),

Railway Hospltal
AJmer

- . Respondents
(By Advocate : - — - )~

ORDER (ORAL)

PER HON’BLE MR.M.T, -CHAUHAN

 The applicant has filed this OA aggrieved by the
impugned order dated | 28.7.2007 (Ann.A/l), whereby -
she has been transferred from OT, Rail@ay Hospital,

Ajmer, to Casualty, Railway HospitaI,‘Ajmer.

Al



“well . settled. Who should be transferred where and

5ﬁ§?%?§§3;£;) o (M.L.CHAUHAN)

2. According %é £he learned counsel for“the
applicant; the impugned order hag not been paséed in
the administrative exigency.» ‘In fact, Ehe.impugned
order has been passed on-mala fideAgrounds inasmuch
as{fhe inquiryAproceedings Were going on agaihsﬁ'the
applicant anq_ it is thé outcome of those “inquiry

proceedings that the applicant has been transferred. .

3. We have given due consideration” to the

“submissions .-made by the learned counsel for the

applicant. We ‘are of the view that the present_OA is

béreft_pf.nerit.» Law -on the point of tfansfer is

\

when is the matter to be considered by the competenf

-authority.: It is not for the ,Courts/TfibunalSI to

-

interfere in such matters unless ‘it is established
that the "transfer is made on- account of mala fide
actibn or in violation of any étatutory'rule or for’
extranebﬁs consideration. Moreover, we .are of tﬁe
view that iﬁ CannotAbe said to be a case of tranéfer
aé the appiiéant has been transfgrred,within‘the:same
hospital i.e. from OT to Casualty. Thus, it is not a
case where interference 'by this Tribunal is called
for. s )

4. The OA is aCcording;y disﬁissed at the admission

stage itself.

MEMBER (A) ' : .. MEMBER (J)
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